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IN THE  CENTRAL ADMINISTRATIVE TR IBUNAL | v

"NEW DELHTI ) (7/

04 Nee 133/91

~DATE OF DECISION___2.4-2.91.

s Smt, Laj Rani Talwar " " Applicants
Shri D,P, Avinashi . - Advocate for the applicant.
Verses
Unien of India & Others = = : Resg&ndents.
) Shri P.P. Khurana, . - Advocate for the respondent(s)
. Nog T=dso
) , Shri Shyam Babu, - Advocate for the respondent(s)

’ M5 & B,
' COR M
The Hon'ble Mr. P.K. K&RTHA, WICE CHAIRMAN(J}

‘The Hen'ble Mr, BeNe DHOUNDIYAL, MEMBER(AJ

_1; Uhether Reporters of local papers may be allowed te sce the Judgementé

2, Te be referred to the Repnrter or not?
(JUDGEME NTY

(UDGEMENT OF THE BENCH DELIVERED HON'BLE MEMBER(A)
SHRI B,N, DHOUNDIYAL)

The applicant, Smtﬁ-Laj Rani Talwar,‘had been serving with

.the Overseas Communisation Service of the Government quIndia-and
after the formation of Videsh Sanchar Nigam, she was absorbed in
that érganiSatinn as UDC aﬁ 02;01;1996. She had been allatted
Government accommodatisn from gensrTal mool bearing MpeE=99, Sarojini
Magar, New Delhi, Under memgrandum issued by Directorate of Estates
on 24,1041885, the transfsrrad.empliyess were allnowed to retzin the -
gccommodatione. It is understood that Videsh Sanchar Nigam has plans
far censtrudtimn.GF'StaFf quartérs and.hava sgught ﬁime till 1992

'/"\:-‘
fram the Directorate of Estates for continuatien of occupatinn of general -

2001 acoemmpdation by the trgnsﬁprpad‘employeGS. Howsvers the appligant
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has received cancellation order dated 15,10, 1980 from the /////
Pirectorate nf Estates and initiation of eviction proceedings has also
been mantioned. The applicant has prayed that ths impugned orcder

be guashed,

2, An interim order diracting'tha respondents not to disposses
the applicent from the accommedation E-99 , Sarojini Nagar, New Delhi
subject to payment of licence fee was possed on 18.1.91 and the same

has been extended frem tim®to time till this datsd

3e It has been held in 04~74/91 by another Bench of the Tribunal

on 30,2491 in 5 similar épplicatisn which was also against Videsh

Sanchar Nigaﬁ Ltd,; that the said body is a Publiz Sectar Company

and that as ne notificatien has been issued under Sectien 14(2} of
Bl (585, 60/ K A

ths Administrative Tribunaly, thie Tribunsl will hava jurisdiction

guer ite. We reiterzte the same viewy

4o In view of this, we find that the nrasent application is
not maintainable and, therefore, it is dismissed, leaving the parties

to bear their own consts,

Se Interim nrder passed on 18,171,991 stands vacated,
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(B4 Ns DHDUMDIYQL) (PoKe KARTHAY
Member (A} L4 {5 ( : Vice=Chgirman{d}



